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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENT-
ARY AFFAIRS (SHRI MM, JACOB):
We have actually spent one whole
day on dxscussmn on the drought situ-
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ruptions) I have not completed my
sentence. Allow me i0 complete my
sentence. I have only started. I only
said the first part of it. Memberg had
an opportunity here, when hon. Mem-
bers from Opposition were absent
from the House, to discuss the grought
situation and the Minister has replied.
Now Mr. Vajpayee has raised a nmew
point that even though we haq dis-
cussed the issue earlier, since the
drought question is very important,
the Ministey mus{ come every ten
days and revort to the House what
actual]y is happening. That is a nice
suggestion. I wil] certainly convey
this {0 the Minister and take appro-k<
priate action.
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Now please sit down, You
cannot go on like this.
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THE REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL, 1987

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND JUS-
TICE (SHRI H.E. BHARDWAJ): Ma-
dam, I peg to move: L

3

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into considepa-
tion.”

Article 171 of the Constitution pro-
vides that the total number of mem-

-bRra in the Legislative Council of a
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State having such a Council, shall not
exceed one-third of the total number
of memberg in the Legislative Assem-
bly of that State, Section 10 of the
Representation of the People Act, 1950
read with the Third Schedule to that
Act, provides for a total membership
of 63 in the Legislative Council of
the State of Karnataka and the num-
ber of seats to be filled by the various
.constituencies such as Gram Pancha-
yats, Local Authorities etc, The Kar-
nataka State Legislative Assembly has
unanimously passed g resolution to
the effect that the number of seats
in the Legislative Council may be in-
creased to 75 and the State Govern-
ment has forwarded the resolution to
the Central Government for making
necessary amendments in the law.
The Election Commission and the Mi-
nistry of Home Affairs have been
consulted and they have agreed to
the proposal of the State Government,
The increase of seats is within the
permissible limits provided in article
171 of the Constitution referreqg to by
me earlier. Accordingly, the Bill pro-
vides for the amendment of the Repre-
sentation of People Act to increase
.the membership of the Karnataka Le-
- gislative Council to 75 and for the
corresponding increase in the number
of members from the varioug consti-
tuencies. . .- o

[The Vice-Chairman (Shri Jagesh
Desai in the Chair].

The Fourth Schedule to the
Representation of the People Act, 1950
specified varioys local authorities
which will constitute the electorates
for the purpose of elections tg the
Legislative Council of the State of
Karnataka. The State Legislature of
Karnataka has passed a mew Act by
which the references to “Taluk Deve-
lopment Boards” and “Town Pancha-
yats” occurring in the Fourth Sche-
dule to the Representation of the
People Act, 1950 are requireg to be
substituted by ‘Mendal Panchyats”
ang “Zilla Parishads” respectively. As
thege changes have not So far been
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effected in the Representation of the
People Act, elections to fill certain
vacancies in the Legislative Council
have not been held for some time now,
It is, therefore, necessary that these
changes are made to the act go that
elections may be held as early as pos-
sible to fill up these vacancies. The
Election Commission has also recom-
mended these proposals for the con-
sideration of the Government. The
Bill provides for this amendment also.

Ag has been mentioned above, the
amendments are for the purpose of
giving effect to the recommendations
of the State Government of Karnataksa
and the proposalg are also not contro-
versial in nature. I, therefore, hope
that the Bill will have the unanimous
approval of this House.

Sir, I commend the Bill for the
consideration of the House.

The question was proposed.

SHRI MOSTAFA BIN QUASEM
(West Bengal): Honourable Vice-
Chairman, Sir, to my understanding,
this Bill is a simple Bill which just
seeks to provide legislative sanction
tn the rccommendation of the State
Government of Karnataka, ang that
recommendation wag made on the
basis of a unanimous Resolution pass-
ed by the Legislative Assembly of
that State fo increase the mumber of
Members of the Legislative Council
from 63 to 75. The second part of the
Bill wantg to make certain changes
in the list of local authorities in the
Fourth Schedule to the principal Act,
that is, the Representation of the Peo-
ple Act, 1950, and this has become
necessary because of the coming into
operation of an Act in that State
reorganizes the existing local authori-
ties. But T would like to say in this
connection, Sir, that since the coming
into operation of our Constitution there
have been more cases of abolition
of existing Legislative Councils than
creation of new obes; ang in the recent
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past there have been only abolitions.
But the State Government of Karna-
taka, in their wisdom, want to conti-
- nue with the Legislative Council and
want to increase the number of Mem-
bers from 63 to 75 for their own
requirements, I do not oppose the Bill
- but I woulgq eagerly await hearing
_ our honourable Members from the
State of Karnataka.

I support the Bill. Thank you very
much.

SHRI BIR BHADRA PRATAFP
SINGH (Uttar Pradesh): Mr. Vice-
© Chairman, gir, I fully support the
amendment sought to the Representa-
tion of the People Act, as the request
has been made by the State of Karna-
taka itself. ‘ :

Sir, the sought-for amendment is to
change the constituent unit for the
Legislative Council of Karnataka, that
is, “Taluk Development Boards” have
o be substituted by “Mandal Pan-
chayats” ang “Town Panchayats” have
lo be gubstituted by “Zilla Parishads”,
and changing the number of seats in
the Legislative Council by increasirg
Existing 63 seatg to 75 geats. Now
the Representation of the people Act
being a Central legislation, the am-
endment is necessitateq in two of the
Schedules of the Act.

The Thirq Schedule pertaing to
section 10 of the Representation of
the People Act, 1950, In Eniry No. 6,
Karnataka is being mentioned with
the number 63 split up, according to
section 3, ag 21, 8, 8, 21 and 9 whereas
by the amendment to Entry No. 6,
Karnataka would have 75 split into
25, 7,7, 256 and 11. In the Fourth Sche-
dule, under section 27(2) of the Re.
presentation of People Act, 1950, the
same change of constituencies is in-
corporated. As the hon. Minister has
veferred, by amendment of article 161,
one-fourth has bheen substituted by
one-third because in the case of smal-
18- States, onefourth ratio causes
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difficulty. Realising this praetical pro-
blem in the matter of representation
in the Legislative Council, the earlier
amendment was mecessitated. Since
the size of the Legislative Council is
bound to vary with the size of the
Legislative Assembly, the only thing
which is sought to be ensured is that
the Upper House may not get predomi-
nance in the Legislature. The system
of composition of the Council as laid
down in sub-section (3) of article 171,
is not final The final power for pro-
viding the composition of this cham-
ber of the State Legislature is given
to the Union Parliament, and that is
why the Slate of Karnataka hag writ-
ten for the necessary amendment, to
us. The power conferred upon Parlia-
ment in this respect by clause (2) of
article 171 ig unfettered, and I do not
think that this proposition would be
disputed by anybody since we are
legislating on the question. So, Parlia-
ment, resoring to this power, may do
away with the principle of special
representation a5 embodied in clause
(3) of article 171 and adopt any other
principle. So, I do not think there can
be any . fetterg on the exercisa of

power so far as clause (2) of article
171 is concerned. It is this principle
which is incorporated under section
10 and the Third Schedule of the Re-
presentation of the People Act, 1950.
Clause (3) of article 171 of the Cons-
titution indicates that the Legislative
Council will have a heterogenous
composition, its Members being drawn
from various sources, According to
clause 4 of article 171, and section
11 of the Representation of the Peonle
Act provides for gelimitation of the
Council so far as the constituencies
are concerned. Section 27(2) of the Re-
presentation of the People Act pro-
vides that in any local authority,
constituency means the electorate
shall consist of members of such local
authority exercising jurisdiction in
any place or area within the limits
of that constituency as are specified
in relation to the State in the Fourth
Schedule. T think this ig a consequefn-
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tial Amendment. It was needed, and
it has been proposed. 1 fully endorse
his.

SHRI G. SWAMINATHAN (Tamil
Nadu): Mr. Vice.Chairman, Sir, the
hon. Member who spoke before me,
weny into so many clauses of the Bili,
ang he hag mentioned about them.
But, 1 wish to say a few words gene-
rally on the Bill because, as it has
been said, the Bill relates to the
request of the Government of Kar-
nataka which wants to increase the
number of seats from 63 to 75, And
also with the coming into force of
the Karnataka Zilla Parishads, Taluk
Panchayat Samithis, Mandal Pancha-
vats and Nya ya Panchayats Act, 1933
with effect from 1983, they want the
Fourth Schedule to be amended. So,
as far as I am concerned, the Karna-
taka Legislaturewhas 224 Members. So,
they can have one-third number of the
Memberg of Legislative Assembly i1
the Legislative Council. So, they canm,
very well, under article 171, have 7¢
Members. So, the Bill, as it has been
presented by the hon. Minister is a
simple Bill. So, I do not have any
objection to that Bill. But T only wish
to raise certain points which have a
wider concept because the wider issu=s
have been brought about by a learned
Member from West Bengal who has
said that many other Legislative Coun-
cils are now being abolished, The
recent abolition of the Legislative
Counci] is in Tamil Nadu. Before this
there was abolition of the Legislative
Council fromy Andhra Pradesh and
before that there haq been abolition
of the Legislative Council in West
Bengal. Now, there are only a few
Legislative Councils in our country.
I understand, apart from Jammu and
Kashmir, there are only five Legisla-
tive Councils in the whole country,
that is, Uttar Pradesh, Madhya Pra-
- ‘desh, Bihar, Karnataka and Maha-
rashtra.

‘\Wh'en the question of formation of
the Legislative Councils was taken up
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in the Constituent Assembly, it was
said by the honourable learned Dr.
B. R. Ambedkar that it was a matter
of experiment by the Stateg and if it
ig felt tomorrow that the Legislative
Council need not be there, then, it
could be abolishedq by a majority
opinion of the Legislative Assembly
and then if need be, concurred by the
Parliament,

1 wish tg point out that I have been
associated with the Tamil Nadu Le.
gislative Council for a number of
Years. My personal feeling is that the
purpose of the Legislative Council as
it was originally contemplated and as
i1 is at present has got g wide vari-
ance. Originally when the Legislative
Council was adumbrateq by the Con-
stitution it was saig that the Legis-
lative Counci] will pe such a Body to
prevent hasty legislation by the Legis-
lative Assembly. Nowadays we find
that the Legislative Counci] sometimes
is more hasty than the Legislative
Assembly. Those days it was consi-
dered to be the House of the elders.
Nowadays the composition ¢f the
Legislative Council in many Stateg is
such that you can find young Menmbers
I think younger than the Members in
the Legislative Assembly, (Interrup-
tions) At the same time, he says in
Maharashtra also you can fing young
Members.

SHRI GHULAM RASOOL MATTQ
{(Jammu and Kashmir). Rajya Sabha
also,

SHR] G. SWAMINATHAN: He says
Rajya Sabhg also. Rajya Sabha has
got a different footing, It is a diffe-
rent Chamber because in a federail
polity, naturally, we need anp- upper:
Chamber, secondg Chamber to pro-
tect the interests of the States. That
is very important. We have also got
special powers for ratification of emer-
gency and creation of All India Ser-
vices and if there is infringment on
the rights of the States, we have got
powers to prevent it. But all powers
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" [Shrj G. Swaminathan] >~ -7 -
are not there for the Legislative Coun-

SHRI V. GOPALSAMY (Tamil
Nadu): Mr. Vice-Chairman, Sir, he
had the privilege of chairing as t.he
Deputy Chairman of the Legislative
Council of Tami} Nadu. He says that
the upper House is very much ©sse-
tial because it represents the States.
Similarly, the Legislative Council of
- ihe State is also very much essential
because their representation is 'give}1
from the local bodies ang other insti-
A{utions. But to everybody’s ghock that
was dismantled in Tamil Nadu. I
know that in his heart of hearts he
will not be happy. Anyhow, could he
enlighten me on this point?

SHRI G. SWAMINATHAN. Sir, the

-hon. Member, Mr. Gopalsamy belongs
to a certain party which concurred
with the abolition of the Legislative
Council when it came to West Bengal.
But when it came to the abdlition of
the Legislative Council in Tamil
Nadu, in which their leader happens
to be one of the Members, they have
changed their s'ance ang said that
they do not accept the abolition of
the Legislative Council.

Sir, T am not talking about the
abolition of the Tamil Nadu Legisla-
tive Counci] or abolition of the Legis-
lative Council of the West Bengal or
1he Legislative Counci] of the Andhra
Pradesh, but I am only talking about
a general point of view, There can be
no comparison between Rajya Sabha
and the Legislative Council because
everybody knows that the Rajya
Sabha is g second Chamber and i* has
got its own rights and priorities and

it ‘has got to protect certain righ's of
the States in any quasi-federal Stafe.
We have got 5 second Chambey inclu-
ding some Communist countrieg and
" Australia and whatever the country
it ‘'may be they have got the second
Chamber. Sy we cannot equate the

'
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second Chamber of a natlion with a
particular State. What I am really
looking into it from my experience in
the Legislative Counci]l of Tamil Nadu
for a number of years and associated
with the proceedings of the Tamil
Nadu in an active manner is that the
Legislative Councils are not serving
any purpose at all in the various
States. That is my sinceré opinion,

Honourable Member, Mr, Gopal-
samy wanted {0 know in my heart of
hearts what 1 feel about it. In my
heart of hearts I feel that it is a
superfluous body which is not neces-
sary. Another point that I personally
feel, he says, there is representation
of-local authorities, there is a repre-
sentation from the Assembly. I would
only narrate a particular incident of
a Member, who was elected from the
Assembly and he was a Member in
the Council. One day, he was talking
about the salaries and allowances of
the Members of the Legislative Coun-
cil and he said. the salary that is be-
ing given to a Member of the Legis-
lature is so small that naturally. the
salary has to be increased. the D.A.
has to be increased, the T.A. has
to be increased, special facilities have
to be given. He went on talking for
nearly about 15-20 minutes on that
topic. Then the Chief Ministers, who
was the leader of their party, he
asked that Member; being here. you
are to represent the cause of the peo-
ple and not the cause of the Legisla-
tors and ask for increase in thelr’
calaries, Then the hon. Member said:
Sir. T am only talking for my congsti-
tuency. Then the Chief Minister
asked him, what is your constituency?
Then he said. my constituency is, T
am elected from the Members of the
Legislative Assemblv. My constituen-
cv people are feeling that their TA.
their DA and their salaries are the
lowest. That i whv. T am talking
all these things in this House. 8o.
now, there is no pbint in having 21
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Membpers elected agam from the Le-
gislatlve Assempiy Mempoers. 1 do
.no¢ know what purpose will they
serve except as my Iriend said, re-
presenting the constituency of the Le-
gislative Assembly in the Legislative
Council.

Then, wir, one-fourdn or tae lviem-
bers irom whe grauuaies, one-rourin
Mempers from the Leachers and S0
many other secuons are to be iaken
1 e Legisiative Councu. We have
gou siX mempers from graduates, slx
memoers Irom teachers. originally,
when a discussion took place in the
Constituent Assembly itselt as to why
should there be graduates alone; why
should there be teachers alone, why
can't the trade unions be represented
in the Legislative Council, why can’t
the Chamber of Commerce represent
in the Legislative Council, why can’t
~ engineers be represented in the Le-
gislative Council? We have politics
there. There are so many professions
and now according to the Legislative
Council Act, the People Representa-
tion Act and according to the Consti-
tution, only certain sections are being
represented in the Council. So, my
ultimate feeling is that even though,
I am one who wants to protect the
rights of the States and 1 do not want
to deny a State, passing a resolution
and wanting to have from 63 to 75
Members, I do not want to prevent
it. But still, I only want this matter
to be examined thoroughly by the
Government. What is the position
of the Government, especially of the
. ruling party regarding the position of
the Legislative Council because the
ruling party itself has been taking a
different view all the time? When the
Abolition of the Andhra Legislative
Council Bill came in, then the ruling
party here felt that the Legislative
Council need not be abolished. After
two years, when the matter came in
again. they again voted for the aboli-
tion of the Legislative Council. Re-
garding Tamil Nadu. they said they
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concurred with the view. Originally,.
1 think, it was U.P. or Punjab which
wanted again a Legislative Council,

for a number of years, no ratification
resolution was passed and ultimately,

the same thing happcned with some

other State, which wanted a new

Legislative Council. The Govern-

ment did not take any view under the

pretext, saying that it is not manda-

tory for the Government of India or

the Union Legislature to take a parti-

cular view. So, Sir, we want to have

a national debate, I think, including

Jammu and XKashmir where they

have a Legislative Council. I want

a national debate to know whether

the Upper Houses in the States serve

any useful purpose or not. Because

I find, there are many States which

do not have Legislative Councils and

they are functioning effectively and

representing the people. I think we

should have g certain arrangement

by which a Committec can be formed

to find out, if necessary, whether the

Legislative Councils serve any pur-
pose. If they serve any purpose, na- -
turally, we can have them. If they

do not serve any purpose, then na-

turally, we can say that the Legisla-

tive Council is not necessary and

come to the conclusion. without tak-

ing ad hoc position on that according

to the position prevailing at that

time whether we want a Legislative

Council or not. This is the wider as-

pect of the view which I wanted to

vresent to the hon. Minister. Thank
you.

SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH (Maharashtra):
Mr. Vice-Chairman, Sir, I would like
to support the Bill. When the Consti-
tution was drafted, it was drafted...
(Interruption).

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Please be brief so
that we can finish by 1 P.M.
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SHRI SHANKARRAO NARAYAN-
RAO DESHMUKH: Right, Sir. When
the Constitution was drafted, it was
drafted with a particular purpose and
the purpose ot that time, thought over
and considered, was of a different na-
ture. The country is undergoing
a very fast change. The social and
economic life is changing very fast;
the system of local government is
also changing; educational systems
are changing; and the representation
system is also changing. Therefore,
1 would like to bring to the notice of
this august House that when the com-
position of this Council was contem-
plated, it was with a particular view.
But certain limitationg were laid
over it. The elections to the Assemb-
ly territorial elections. But the elec-
tions to the Council are not territorial.
They are limited and to some extent,
they are nominated also. If you see
Article 171 of the Constitution, it is
specifically laid down there that the
total number of members in the
Legislative Council will be one-third
“of the total number of members in
the Legislative Assembly. So, this
number is fixed. But it is divided
into various categories thought of at
that time. They thought of the local
authority; they thought of the educa-
tional institutions; they thought of
graduates, all sorts of graduates inclu-
ding engineering graduates; they
thought of the Legislative Assembly
members also; and finally they
thought of some nomination. If you
see the last category, it certainly gives
the impression that they thought of
those people who cannot go into the
wilderness of the general elections, if
their talent is necessary for the na-
tion, -for the debate in the country.
they may be nominated. That was
the intention lying behind the inclu-
sion of this category. One-third of
the total number of seats of the
Council was given to the municipali-
ties or local authorities. There, the
eleclorate is different. So, those per-
sons whe have got any interest in the
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uplifiment of the local authority may -
compete. Then, similar is the gra-
duates’ constituency. There, the
electorate ig different. Engineers may
come. As suggested by my  hon.
friend, even unions can come if ithey
can fit in. Educational gstaff were
also considered and from the Legis-
lative Assembly, if experience shows
that we need certain other people,
they can be called in. So, this
composition is very well thought of.
But, during the course of time, it
may undergo changes. But, after all,
the Governor may think that some
technical persons are required. So,
the Governor is empowered to nomi-
nate them. They may be from any
field, Science, Arts, Cooperation and
Social Service. Anybody who has
the expertise in the fielg can be
nominated. Instances are not  un-
common wherein such people were
absorbed in the Council and they
had contributed to it. ~ Sir, T would
say that all this is subject to  the
Parliamentary control. If the Parlia-
ment thinks that it wants to frame a
law so as to accommodate this thing
properly, the Parliament is entitled
to do it.  Therefore, in the present
circumstances. what I would say is,
a Bill which provides for the aboli-
tion of the Karnataka Iegislative
Council is unjustified because people
working in various watks of life have
to come ang if we give them some
latitude, certainly, they will  prove
fruitful. Therefore, I support the
Bill and the amendment suggested
wholeheartedly and I thank you very
much far giving me this opportunity.

SHRI ' K. G. MAHESWARAPPA
(Karnataka): Mr., Vice-Chairman, I
do not want to enter intn a contro-
versy on whether there is a necessi-
ty of the Upper House or not. There
is a Int of gsubstance in what Mr.
Swaminathan has submitted. But
in the background of what happe.ed
in Tamil Nadu, we are only afraid
that the coutroversy may not sptead
to Karnataka also. So far as
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Karnataka is concerned, we are unani-
mous. The Karnataka Legislative
Assembly on 18-8-1986 passed a un-
animous, resolution to increase the
number. The Cabinet also passed g
resolution on 14-8-1986 under Article
171(1) of the Constitution. The total
number should be not less than one-
third. The presént strength of the
Assembly is 225. One-third would
be 175. In accordance with the
constitutional provision the Karnata-
ka Government and the Karnataka
Assembly unanimously recommended
for amendment of the Representation
¢f the People Act. Therefore, in
conformity with that I welcome this
Amendment Bill and I fully support

_it.  The only appeal I would like to
. make to the Law Minister is, he

should expedite whatever
endations or proposals come from
Karnataka. What we find is there is
sume kKind of prejudice against Kar-
vataka as evidenced by the fact that
the present proposal came ohe year
before and if hag come to light here
eniy now. 1 do not wish {0 make use
of this opportunity to speak about
Many olier coutroversies, the coniro-
versy against our Chief Minister re-
garding appointment of judges of the
Karnataka High Court, about certain
jnquiries, and sc on. Thig sort ¢f
prejudice should not come in the way
of the Central Government accepting
genuine proposals and  recommenda-

recomm-

. ticns mad~ by Karnataka, irrespective

of whether Karnataka is ruled by
Janata Party or any other parly. With
these words I support this Amend-
ment Bill. Thank you.

SHRI PUTTAPAGA RADHAKRI-
SHNA (Andhra Pradesh): Mr. Vice-
Chairman, ] had formulated a num-
ber of views and points on this sub-
ject but m+y esteemed colleague, Mr.
Swaminathan, has exhausted g1l those
points.  As such, I am not going to
deliver a lengthy speech. All the
eame I would like to dwell on three

L21 AUG. 1987]
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aspects. The first point is on  the
resolution of the Karnataka Assemb-
ly to enhance the strength of the
Legislative Council and reallocation
of seats to various constituencies. The
second point is the party to be played
by the Government of India and, on
thejr motion, the part to be playeq by
Parliament. And my third point is
my views on the Second Chamber in
the provinces. Ag far ag the first
point, the resolution of the Karnatu~
ka Assembly, is concerned, I have nu
objection to it; I am ndt opposed to
under
Article 171 provides for the sirength
of the Legislative Council fo be not
exceeding one-third of thé sirength of
the Legislative Assembly. So it is
within the limits prescribed by the
Constitution and they have passed a
unanimous resolution. Let them have
it. I am supporting the resolution
both for enhancing the strength of the
Council and for reallocation of seats
to various constituencies. Coming
to the second point, under Article 169
the Government of India has to move
create
a Legislative Council where there
is no Legislative Council and for abo-

“lition of a Legislative Council where

a resolution therefor is passed by the
State Legislative Assembly. Here,
as the ingredients of article 169 go
the Government of India has no
option at all. They have simply to
get the resolution in the form of a
Bill and they havye to introduce it
before Parliament. In this respect,
the Government of India is failing
utterly. As Mr. Maheshwarappa just
now mentioned, this Resolution was
passed a year ago and it has taken
one year to come up before Parlia-
ment. The same thing has happened
in the case of Andhra Pradesh. The
Legislative Assembly of Andhra Pra-
desh had passed a resolution in the
vear 1983, in the early days of 1983,
and it did not come up before Parlia-
ment for two years Then the As-
sembly was dissolved and again fresh
elections were held in the State and
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the succeeding Assembly passed an-
other rsolution and that only came up
before Parliament. In this connec-
tion, T would like to point out that
the Government shouid have no op-
tion, no alternative, but to introduce
the relevant Bill in Parliameni when
an Assembly passes a resolution with
the requisite majority. This is my
second point. :

My third point is regarding the

existence of Secong Chambers in the .

State Legislatures. [ fully agree
with the views of Mr. Swaminathan.
The purpose of creating Second Cham-
bers in the States was very limited.
The founding fdthers of our Constitu-
tion had thought it appropriate for a
few purposes only and their dis-
cussions show that it wag for 3 very
limjteq purpose only that the Legis-
lative Councils were required. I
would like to read out a {ew lines
from the debates of the Constituent
Assembly on this question. Now.
these are the views expressed by Shri
0.V. Alagesan in the Constituent

Assembly while taking part in  the
debate:
“I will say that this is a  sort of

old age pension for the politicians.
When we deal with the composition
of the Second Chamber, T think *
shall be able to explain how it will
be a demoralising influence and
not a healthy influence on the noliti-
cians of the State

Again, Mr. Alagesan has said:

“T shall quote an American gutho-
rity on this specific matters to show
how the Second Chamber acts &s
a reactionary Chamber. The grgu-
ment often gdvanced in favour of
the Seconq Chamber is that it will
be a check on the hasty legisiation
by the Lower Chamber

Sir, I am not going to quole the
American authority because it is very
lengthy and I do not want to take

[ RAJYA SABHA ]

224

(Amendment)
Bill, 1947

much of the time of the House. But’
another speaker, Mr. Biswanath Das,
says like this: :
“Under these cmcumstances the-
system that is being devised and -
going to be utilised for the Second

Chamber in the provinces is nct
very helpful. We have in it a-
conglomeration of various things.

We have in it indirect election. we
have in it nomination; and we
have in it an admixture of elec-

tion and panel and the panel men -

will act according to the
the Ministers. Under these cireum-
stances, the system that is devised -
for the Second Chamber is not
useful and I must say that it is not -
going to be helpful. Therefore, it
might not influence the decisions of
the Lower House of which jt will be.
a mere reflection and 3 sad reflec~
tion.”

“Secondly, it cannot chieck hasty
legislation if the Lower House is
going to make only hasty legisla-
tion because of the limitations undeyr
which it has to work.”

Sir, 1 have a number of quotations,
but I do not want to give all those’
quotations now. But this is the sub~
stance. 1 would like to support Mr.

Swaminathan and I would like io -

say that we should think of doing
away with the Second Chambers in
the States.

-

I am also of the opinion that there
should be a national debate on this
issue and I feel that the entire system
should be done away with. Thank you,
Sir.

THE VICE-CHAIRMAN
JAGESH DESAI): Now,
Ashwani Kumar.

(SHRI
Mr:

ot wivast gmx (fagr): so9-
QAT AgrRg WA Sfafafacs irFfa
¥ mwex = AAY S o gureR
T § wwiew &1 fagr ofwg ¥
TeEdl F sgd ¥ 4 ¥ F e

will of -

-
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aWET FET | TCg IW §NF 7
;A AT Sy w1 AA-wfatafaer FEa
F Q1 aell #7 W emT W FT
HE | RI-orgi ey aF fererrer afewg
g AR s wfafifac gad femward
JERT ML eArs AEEw F@ gQ
TR AT AFM | TgE R
gRwl F AT fagwaR W% A W,
fagre & carlia frerell & food @@
gl & gATT qgt g fawa afowg
¥ ggr &Y @2 g o § o
a H a1 AW I7 ST 8, AUed
[ T €, dag W In § T
oA faFEl & qae A g &
W W, 99, safafca &7 ¥
R AT 9w wigw Rar mar
I AMUFIT T ITET 7 g9 TN
mﬁagawwia‘rta g
¥ gmow wreww ¥ ooy wA ST oA
TH AT e AT FE = g

fo v s gt =i g€ & f&7 &
oty Al #1 AT § SAEr WY
¥T T AEW F owROId qET
st qrfs I wwg ¥ g 9%
T Far & fadEEew g a1
IR & AR 9T § AT ARG §
fF foe 9w 9@ S0 99 @
THEY & TR FROWA & T §O
20 g & T | 9T 97 fag g
qTg RO FT AT AL IAAT qWAT
Agt & Wi &, 20 7EH & 9§
IR g F fau ag g g7 €
fira sFR & fadafmat Saw & W@
§ Wa AR ¥ FEw " St &7
S WHITT AT ARAT AT |

@Wfawaﬂxﬂ'tmm-'

firw w1 wgar § g adt v W

[21 AUG, 1987]
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qg SN defyg ¥ | gL I A4 *
HREL TAUAT G § | ST 8
1981 ¥ g1 MY =X S worar *
T WAL &7t FT GATAETT grar &
Sifafaeos T 1 83-84 ¥ =M™
T uF FME 90 Sfateew st
q%g 99 @1 199 o faar i iy grd
7 @ & a8 AT 9 E Aw awr
%ﬂhfmwmqm@ﬁﬁ;

#F1 AR fage gmw @R w5 4T
mmmfgquma-{rw
qr s Sfafafiuca @@ &1 IT@E
e & @ fAasw wTAT ATEET
gf*%ﬂwﬁmﬂ,"ﬂsﬁrﬁfa’a
7 % A @1 ¢ e &
aﬁ L) g9 weal & wig &
mwmwﬂwwgl

—P,

W wRw WieEly (SR
TRW) : HIRA A JUEWIERE I, I
qurgw fagas & i@ wa Aar
foqam & g 39 F19 9% fa=re |
F fag fo fagw ofws & f&a=
geey wravga § 1 A1 g9 (FEAE
¥ Orex i aqles wsy & fage
afvgs & wIegl & ®&@T %7 agET
ST @ £ gaT A1 E @ avar g
dfas guae wweafe St F www
gfor ¥ @A a1 wTEETaw
fegr & f& o sAtd A gad
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T T [t men wetw AT

sIqE " fHar sgar i -
®T e qIT Usafa & & Ay 17
®43<,, 85, 20 WW@I, 86 Hi¥ IH
aq 87 ¥ wmrwlad {gar (& 41T
F7 H sN9E "Way fuar wg
ST 09 AT A G FFGA
qT etz edi ¥ €9 fy«faq &
garT 7 ) 4T WA § I
F qIE W1 gAT T @r § Ia¥F fug
¥ Fas g gardl & WIT 719 U=
fra sTar =@T 1 o wUfed
qEy F aITivq Tea Feul 627
2 qI9, 87 F 3UT W 4G &, 7 (98371T
¥ i wrear, ©Fws 3q Fifew
go F [qq §IFT T AT 2 @ &
aify Fazraret & aifer oo 9 21
qd § ST TIATAIEY | gar afsad
BIITFAT wrw RNy F ogad fWQ
S AT g & foq <@ o5y
fraqsms # fa@ wr g

“Public financing of elections: To
deal with the problem of money
power, it is necessary to evolve a
Scheme under which the burden of
all legitimate election expenses
could be shifted to the States.”

HIT JIF TF H §9 g97 740 Srar
EAT § | H AT T AT AP A ¥
ST TIGTHR FTRAT g‘r% 1 |
9@ AT WA F wrgd ey T
s =i 3 %17 ga@ GS oy e
T 9EN B AW ¥, WY g9reg
9 B, SRIT 39T memm =t A9
& TEF AT WG 7 zgav waeq
ar gzt B owiow oF #1E qwr
gl & & 9T atw § £ Fegw
fEar @ wrs s ogmy aw
FA G & wAt  wrE, I
< 8, zafeq sraeyvar  gw A
N & v AT @F F oq G
T G4y ¥ A emaeqr ¢ wrd
gafag & fads &1 & graq5 94

[ RAJYA SABHA ]
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S ¥ g9 FIT F WIEATHY A0gAT §
ga%i q1d Hag FET WgAT §
o wfema FAIX & 7 & FE fagie
fagw ofws & aw v wafeg
forar &1 1@ «0F & S waw fqum
gfegg & W fegiw &1 <9% w3w
fagry ofwg § 108 we@w & Swd
fafaw dat & gfalkly 99 g &)
weatydhi & afwfafe swfd @ &1
Afea St Mo qET §, AT
A &, F SULAITH & 1974
& Fry wEF g7 &1 ggar afow ag
gar & fu sva whafafy feum afeg
#adl 1 T3 TR Y ATAT 32~34
el T frgre ooy § #3377
10-12 = & Fgg 98 gq &
gafeq A0 3@ qdq ¥ ga@ & f&
dfaam #57 ara &1 GWEA AT
wifgr fr T8 q@ & @ qwr &
7T gar § a1 A gAr F A
T gEAws §, A §AT F YA
FUF wgravgs § @y §AU AT VST
Tar ¥ srerra foaw g1 § 994 QA
FOT mrawar A § IW. 9@ ¥
dAradl  syleigaw  adfemi, AT
weltfaama; Ailewzs gfar xale,
argw gfar wqfl, (s qlafkly
gy ofwy # s s§ &€, 9
FATq f miwari ®7 & 3T 9OF |
gfaam § daEs o W IIIR F
waeAr & A =rfgy far feaw
afeqdt & & o e @l Adt
® | § mwror war § fogart ama
#2 q ¥F o9% fawre 20 & am
# a7 fyarm ofadl, 9§ a8 fwgw
F: fagrg afexz g a1 s9T wim
F' faarg oI grved S e Fo
Eeasr vy ¥ o S ATT F wawme
FTAAEY FIT 1 §7 wekl F &1y Y
ag gwrgs @99y gyt 9% @r wan
& Sdur Hearag wxar g o

[

it AW gwArg!  (INT
MqW) : ArAAlY SwArswEd o, F
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€7 faire Fraafs F3 F fag
qsr 397 § ¥ 73 AiAAr gfe faa
qFqq & (AL g0y aRe7aag wf
gt s T T qu-1er gifeq af

ANKCIRES IS I X TF?HH‘F FTLIT
g ToF P g3 foAT gerrAt A
70700, faarn aferst & g §
a3 AUSy FC 797 ¢ 6 IR g
farra feeg gr ar /€0 g7 faae

9T AF A3 I I §7 AT A0
a9 &
FEAT a’r’Tr 5 gar I TF o T0F-
arm m e m g AR A

g & 3rar F g9f7 v §

' # i § fe &xar7 & dmraq

FU AT e sfafafrer  wry7 &
FmIT v@ IR %sr ¥ A A
gIrrT &, arr aarg § A o faar
qieyd & 348 O &1 ¥ awr @
S FrfgT AT Iasr q3F fagtas
qNT F o A wwfgy ) 39
ar 3797 w1 & fr RG-S L
XA 7 %ﬂ'*‘ﬂ «r’“r | arg Faqrd
;T 77 Faray gL agr—sr. CIER
qYr GIETIAT &Y ZT AT a3 F

|ffq ITRT AMTEIT Freg a9 F

FIIT F I3 Af 5T @ F1 oAy
RITET ST T AFAT TT 97 TG &
ST F F7T F A 774 &1 I
AF AT FIIEAT ST AN T 0T II
FE WTE QAT #1 T 78 §
q37 T oT TR IW A QUAIA
geiiir ¥, ararPre favgaid &, aifars
fa¥7rg & A1 w7 97§ IQ@ AC
qaEqq %n & =trgar g 5 w9 g9
FIX F ¥ 0 I A3 & Fyarw
afery ¥ 47 o aff @A g
qgr ATRT A1 F AT o A8
feg: o IET ¥ Ofar afeay & a7
qarg gy &, ArFEaR, IR AT AR
37 o geeg § § 91 30 &1 e
afory & aeew 97 30 & Al fosr
qfeg & wema A Fnd o @ &
Faar w7 T oox f5 a@Ew
FIAT F I7¢ET rr-wifea aa< €,

[21 AUG. 1987]
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WAt 38T 912 37 w1 whawH A
Q1 AT Mz 3F Fi ogge aff §
eﬁ 379 71, F;r&n afegst @1 w57
ar v asar 31 FFq af Cear wran
B ITAT #0 AN, T 477 wA
SO T | ;r‘rr £117 a7 =wifgg ML
aﬂ.u TS & 7 F glrargar
F 47 IF 37 ¥ fat «@rs afa
f‘a'Ferc"ar EHIFH ﬁ gaaq 1.2' TT AR
Grrewm R PR Far s &F
g, Afsq A8 A wiar qifEy
mﬂuw AT §AT 9T FT 9 |
qFIFL, SUT FIX FL&TT &1 H1T
iy &1 Y amwq arra«r F Rkt
U3 & faT wEere Friw 33 W

weE L e
ot @ SR AT TG G-
FIT & F47 FI5 7
ot R AW gwavqx

FIFTT
ST w15 Y 21

IqaATEId (W wiw zArg) o
IR Troqd g |

ot AR RN TAANG - T T8
734, 9 F foy & S g A
€ 8, favdw Yagia wwer, Ba A
q@ F IHT § F0T A TWEIX
& AT gafad gasr 79 wu fada
I {5 7 steil ¥ ez A1F €
% AT ml’WI aamfwn ¥ wrf
HTIT 4§ 31 % wF woar § fw
53 raare g fxmr HITT g
41 w4l ¥UT W1 W@ &1 wAr
nifeqd & w999 fa‘qr ST g |
KT F3T T syeqer A awrafa i
ar F wqwg T w4 Afey wfeaT
o fagar WET AT /G gEHAT F
2T 10 Afqwa 9gq & #rz fqar
sEr @l Arggaw At & fog
A 7 ad wid g 9 5 aga
TAq ST &1 HTH AH1F BY AT
Ara7 AT T I APE F AT
TE( g|
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SHRI GHULAM RASOOL MATTO:
Sir, on behalf of the Jammu and
Kashmir National Conference I sup-
port the proposal made by the State
of Karnataka and strongly endorsed
by the Ceniral Government for in-
creasing the number to 75 and other
provisions in the Bill. This is a req-
uest from the States. We are Council
of States. Ordinarily we must su-
port what the States say and so we
heartily support this Bill o

Having said that, I have also to
say that I agree with Mr. Swamina-
than that there should be a national
debate on whether a Council of S‘ates
in the States has got to be there and
if that has to be there, what type of
council it should be, Will all Districts
be representeq or what should be its
composition?  There should be a
nationa]; debate on these things.

Sir, T request the Hon. Law Minis-
ter to initiate action on this and call,
in the first instance the Law Minist-
ers of various States and then if need
be, place it before the National Deve-
lopment Council for -consideration. I

again support the Bill proposed by
the Hon. Law Mmlster

SHRI H. R. BHARDWALJ: S1r 1
thank all the hon. Members who have
spoken. The issue whether we have
a unicameral legislature or a bicamer-
al legislature ig a controversial issue
and political views - differ but one
thing we must appreciate and that is
that in a country like India where
we have a federal aspect also to be
looked after, we must usually res-
pect the Stale Legislatures because
they ecqually represent that part of
Indiz ang their viewg must be res-
pected. And with this view in our
minds, when the question of the
Andhra Pradesh Resoluton wag dis-
cussed, g view was taken, although it
was pending for a long time, but when
we discussed it, we felt that it jg al-
ways a democratic tradi‘ion to accept
a unanimous Resplution of a  State
Legislature, because it reflects the
hopes and aspirations of the people of

[ RAJYA SABHA]
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that State. .We did not take any.
time. The moment it was brought
before us, we brought forward the
legislation. And I am happy to teil
that ot that tine when I introduced
the Bill, our party was in majority in
Andhra Pradesh, in the Legiglative
Council; they felt a litlle bit upset,
the friends in the opposition then.
But thig time they are accusing me
of delaying it. I am gorry, this is
not a correct accusation. It was in-
troduced in the same spirit, to give
respect to the views of the legisla-

ture. Similarly, with regard

to Karnataka Legislative As-
1.00 p.m. ‘

sembly resolution, we receiv-

ed it in  September wmsar-
nataka Cabinet took a decision
in August 1986 the resolution

wag passed hy the Assembly on 18th
August 1986; our Ministry received
the letter of the Chief Minister of
Karnataka in September 1986 and
immediately we referred the proposal
in October 1986 to the Election Com-
mission for its views. The matter
had to be referred to the Home Min-
istry for their views. We had refer-
red to the Home Ministry in Nov-
ember 1986 and we received the views
of the Home Ministry in July 1987
and we are with yoy in August 1987,
So, this.is an wuncharitable remark
from the hon., Member from Karna-
taka that I am delaymg Karnataka
matters.

Earlier, some legislatures had re-
commended, like Tamil Nadu and
Maharashtra, to enhance the number.
Decision was taken angd later, the pro-
posal was dropped because at that.
time the feelmg was that it will be
no use.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Normally, on Fri-
days we sit upto 1 O’clock, but. .

SHRI H. R. BHARDWAJ: T will
take only five minules to exp'sin the
coraments. made by Malaviyajj . and
Ashwini Kumarji because they have
raised vital issues. - .
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“'I wag replying to the hon. Mem-
ber’s remark on Karnataka matter.
We hive taken a post-haste decision
on all these matters because it is a
unanimous resolution, and when there
ig a unanimous resolution, there
is no question of delaying it. I am
happy that almost all the Members
have apprecjated it because it is a
question of giving respect to the legis-
lature of Karnataka. They had pass-
ed the resolution. Speaking from
ouyr Ministry, we have not delayed it

at all. Normally, in the Government,

€0 much time is taken on such issues
where a political decision is involved.
™ The matter has to be taken to the

Cabinet and its approval sought, and
the rest of the process. So, I have
given a brief resume of the dates
which should satisfy the hon. Mem-
bers that there has been no  delay.
Actually, I received letter of the
Chief Minister of Karnataka very
recently and I immediately put up
the matter ang said that we will pass
it in this session. This ig the sec-
ond monsoon session and we are pass-
ing it. I have no doubt that the hon.
Member will have a re-thinking on
his uncharitable remark.

SHR] PUTTAPAGA RADHAKRI-
SHNA. The Andhra Pradesh Legis-
lative Assembly passeq the resolution
in 1983 by the required majority...

THE VICE-CHAIRMAN ((SHRI
JAGESH DESAI): He is talking of
Karnataka.

SHRI PUTTAPAGA RADHA-
KRISHNA: And with the diseolution
of the Assembly, it has also expired.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI) You have said it
already. - : }

SHRI PUTTAPAGA RADHA-
KRISHNA: 1t was the sole instance
eversince the Constitution came into
existence. There has not been a
.two.year delay, or lapse of a resolu-

[21 AUG.
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tion of a legislative assembly in any
other case. Sir, the reolution lapsed,
and after that, another resolution, a
fresh resolution was passed. That
shows that the resolution passed by a
friendly State ig immediate]y taken
up by the Government of India and
in case of a State with whom there
are hostile they delay it. My
point is that they take it according to
their political interest ang political
advantage. ,

SHRI H. R. BHARDWAJ: He is
slightly ignorant about the facts. Sir,
so far as their earlier resolution is
concerned, Cabinet had turned it
down; but when the present Prime
Minister came, he said, we must show
respect to the Assembly, and that is
why Prime Minister himself interven-
ed to say that this must be done.
So, the earlier resolution was not
delayed; it had been rejected.

SHRI PUTTAPAGA  RADHA.
KRISHNA: I said there was no action
taken on the earlier resolution. Where
is the question of ignorance?

SHRI H. R. BHARDWAJ. He is
ignorant about one aspect. It is
not as simple as that, that a Resolu-
tion is passed and spontaneously,
everything happens here. This has
to be decideq in consultation with
various Ministries, the Election Com-
mission, the Home Ministry etc. Then,
the decision is taken by the Cabinet.
If the Cabinet had turned down the
decision, there was no question of
implementing it.

SHRI PUTTAPAGA RADHA.
KRISHNA: What was the improve-
ment in the second Resolution? What
wag the defect in the earliey  Res-
olution?

SHRI H. R. BHARDWAZI: The
improvement was .. (Interruptions).

SHRI PUTTAPAGA  RADHA-
KRISHNA: It was a question of pohtl-
cal interest.



L34

The Representation
of the People

235

SHRI H. R. BHARDWAJ: 1 am

" making a submission. Please listen {o

1 my duty

i+ s

- Up. of vacancies

‘mie. Try to love us. We would like to

love you. Why don’t you show that
respecty  8ir, this is where the zrace
of the Prime Minister comes. He
said ‘A unanimous fesotul.un has
been passed. Our Party is in  the
majority in the Council there, but we
would like to forego our interests for
the sake of their inferests’ This
wag the (ifferencee What I am
submitting is, so far as we are con-
cerned, when a unanimous Resolution
is passeq by a State Assembly, it is
expected that that Resolution is
respected. I am discharging my duty
by showing respect to this. Kindly
appreciate this. . S

In regard to the vaﬁbﬁg points

raised, I agree that there is some
centroversy on this, Some peoy:e
say that a second House, a  second

Chamber is not essen‘ial. But it is
for the State Legislature to  decide,
as is required under article 169(1) of
the Constitution, by a two-thirds

majority whether to have a  second
Chamber or not. When they decide,
~we process them here. In regard

"t0 the number, it is one-third maxi-
mum. Earlier, it was one-four'h.
Now, article 171 sayg that it shoulq be
one-third maximum. In the case of

the Karnataka House, it is  exactly
one-third. This js a wholly non-
conhovers1al igsue. 1 would only

say that we should take an objective
view in such matters. 1 am doing
This is the Council of
‘States. T am performing my dutv
You should appreciate it.

‘ The hon Member ralsed the ques-

N t'im; about Bihar in regard to filling

in the Legistative
Council. I have personally takepn it
up with the State Government. Iast

- year, they had sume elentions in the

teachers’ constitnancy #a gre press-
ing bard with the State wrovernment
to fill up the vacancies. Bt scticle
324 of the Cons‘itution dues not em-
power the ZElection Commission to

[ RAJYA SABHA ]
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hold elections to the local bodies. . It
is the duty of the State Govern-
men:s, Therefore, this is an issue.
which requires debate and I welcome
the suggestions made by genior
members from the other side  that
this issue should be discussed. If we
have to strengthen democracy, we
have to streng.hen it down to the
grassroots. I woulg like to remind
hon. Members that in Karnataka, sev~
eral elections to the local bodies nave
taken place. Consequently the Tajuk
Panchaya's and the Mandal Panchay-
ats have come intp existence. That
is why, we have brought this amend-
ment because they have to be re-e
presented. T think, there should be
no controversy in this. We are all
eager {o strengthen democracy, whe-
ther it is in Karnalaka or Andhra or
elsewhere, We are all Indians,
We want to strengthen democraey,
down to the grassroo's level. It is
for them to decide, in their political
wigsdom, whethey to have a  second
House or not. Therefore, thig is a
There can
be no scope for debate in this. When
a State Legislature decides unani-
mously, what is our debate going to
do with i'? We shoulg imvl ment it.

To that extent, there should bc L
difficulty. ) K -

236

SHRI G. SWAMINATHAN: Ths
final decision regarding the imnbie-
mentation of the Resolution rests
with the Governmen: of India and
the decision has been taken previous-
ly. By simply saying that a Resolu~
tion has been passed, by simply pass-
ing a Reso'ution, it is pot manddtory
on the part of the Government of
India and the Parliament. The final
decision rests with you. That is why,
we want..

e g

SHRT H. R. BHARDWAT: Who da-
nies i1? ¥ would T'ke {o remind bon,
Members that th: final decision vests
with us, It is we who come here with
legislation. But this is in keering
with the highest traditions of demo-
cracy. T personally feel that if demo-
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eracy has to survive, you must have
strong Legisiatureg in the  States.
You have the Staie List. You have to
implement that part of the Consti-
tutional commitment. You cannot
ordinarily turn it down because i. 1§
a ynanimous Reso.ution. Cur  party,
your party and every party is repres-
ented there and when they unanimous.
ly decide one thing, there should De
no dispute here. I represent my
party, you represent your party and
he represents his party. When they
decide a thing unanimously, what
can you do in New Delhi? That is
why, [ say, when a unanimous Res-
olution is passeq and it does not go
beyond the Constiiution we should
agree. But the final decision is al-
ways taken by the Centre. Of course,
some time is taken by the Centre.
Some sort of a discussion goes on. on
the tendency to create or the tenden-
cy to abolish. If it is the tendency
to abolish, then, of course, we should
not try to increase but that is primarily
again the consideration given to the un-
animous resolution of the State. There-
fore, when there is unanimily of views,
I think we should respsct it and keep-
ing that aspect of democracy in view,
the Prime Minister allowed in the case
of Andhra and in this case also.

T would like to rebut one allegation
made by an hon. Member from Karna-
taka, I have tremendous respect for
the people of Karnataka, the people, the
Government and for all institutions, but
we are  all political beings. 1 am not
expected  to agree with you hundred
per cent when you are saying something.
Similarly, we are having different politi-
cal affiliations. But on the national
issues, we would like to have a unanim-
ous view. There has been absolutely
no controversy on that.  Whatever con-
troversy there is, it is seitled amicably
and. to the satisfaction of every-
body. TIn Karna*aka I have recei-
ved tremendous amount of support. I
know, in the appointment of Judges
everybody is satisfied, including the Kar-
nataka Bar Council, judiciary and every-
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body anq whatever delay was there it
was explained. I think we should create
an atmosphere of cooperation and
self-confidence and that is what 1 ex
pect. I would like to put it on record
that I love Karnataka because I  have
lived there when we were not in power
and the type of affection and respect
shown to us by the people there I will
never forget. ’
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SHR] H. R. BHARDWAJ: 1 forgot
to reply that point. This is a valid
question. We are almost ready with
the procedural part of this. We are
going to take it up in the Cabinet and
then we will be able to comment on
this. One hon. Member pointeq out
that in 1984 there was a meeting of
the Government. But then the time
was very short. This, deferred. Now
it is...

SHRI M. S. GURUPADASWAMY
(Karnataka): On delimitation I would
like to say that it is not part of the-
electoral reform at pll. It ig their du‘y
After the census is taken, there should be
a fresh delimitation subject to the ceiling
fixed in the Constitution in respect of
seats,  Therefore, may I ask my friend
to bring in a Bill on delimitation imme-
diately because the time is running out?
It takes about two years to delimit the con-
stituencies. Therefore, let us not mix it
up with the electoral reforms.

SHRT H. R. BHARDWAJ: T am
not mixing. Recommenda*ions were
received from Election Commission .
on electoral reforms along with deli-
mita‘ion. These were in two pack-
ages. It was discussegd in 1984 but
it was deferred at that time. Now,
so far as we are concerned, we will
go to the Cabinet and the Govern-
ment would like to discuss with you
as to what type of constituency will
be possible. . . o
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SHRI M. S. GURUPADASWAMY:
When do you want to discuss with
us? I have been hearing the same
thing from you for the last several
months.

¢

SHRI H. R. BHARDWAJ: You are
a very senior Member. You know
it, I have conveyed the views of
the hon. Memberg from our side and
your side. Our party hag discussed
all these matters oft delimitation
and they are specifically conveyed,
hope very soon we will have a dis-
cussion on it.
-y
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SHRI H. R. BHARDWAJ: We will
write to U.P. and Bihar, both. We
are eager. 1 would like to keep it
on record that if this matter is not
sorted out like this, we will take the
House into confidence ang take the
power of holding elections even of
local bodies and so we meed your
coperation.
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THE VICE-CHAIRMAN (SHRT
JAGESH DESAI): I shall put the

'motion moved by Shri Bhardwaj. The
‘question is:

“That the Bill further to amend

the Representation of the People

Act, 1950, be taken intd considera-
tion”

The moion was adopetd

THE VICE CHAIRMAN (SHRI
JAGESH DESAI): We shall now
take up clause-by-clause consideration
of the BilL
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Clauses 2 an’ 3 were added to the
Bill,

Clause 1, the Enacting Formulg and
the Title were added to the Bill

SHRI H. R. BHARDWAJ: 1 move:
“That the Bill be passed.”

The question was put and the motion
~was adopted.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAIL). Thank yoy very
much. The House is now adjourned
for lunch and will meet at 2.30 p.m.

The House then adjourned
for lunch at sixteen minutes
past one of the clock.

The House reassembled, after lunch,
at thirty.one minutes past two of
the clock., The Vice Chairman (Shri
Mostata Bin Quasem) in the Chair.

SHR] V. GOPALSAMY (Tamil
Nadu); Sir, hearty congratulations
to you,

THE VICE-CHAIRMAN (SHRI
MOSTAFA BIN QUASEM) :Thank
you. Now Mr. Gadhvi. e
SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL) FOR THE
YEAR 1987-88 (AUGUST, 1987)

THE MINISTER OF STATE IN
THE DEPARTMENT OF EXPENDI-
TURE IN HE MINISTRY OF FIN.
ANCE (SHRI B. K. GADHVI). Sir,
I .beg to lay on the Table 3 statement
(in English and Hind}) showing the
Supplementary Demands for Grants
(General) for the year 1987-88 (Au-
gust, 1987).



